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Order dte 26.2.2003 

On behal,L of learned cnse1 for 

the applicant, a iierno has been filed stating 

there in that the appi icant does not want 'to 

Pu rsuo with this 0 .t • any further as in the 

rneantijne, the same has becci-ne infructuous. 

Heard Shri 	 learned Senior standing 

Counsel f or the Res oondents. In v jew of M?rno 

fi lied, this 0 . • is disposed of for having 

become infructuous. 


